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(Department of Industrial Devclopment)

New Dethr, the 6th Mareh, 1997

G.SR. 182 —In excrcise of the powers ennferred by the
provise o agtivie 30v of the Constltution, und in superses.
gion of the Trade Marks Registry (Group ‘C) Recruitment
Rules, 1962, in so for as they relate (o the poxt of Personpl
Assistant to Controlles General, Except as .-:;p?crar"iﬁ.«
donz or obiiiicd” (O be dGae before such sgperscssion, the
seesident hereby makes the following rules regulating the
method of recruitment 1o the post of Senior Personal Assis-
tant in the Office of the Controller General, I'atents, Designs
and Trade Maks undes the Department of Industrinl Deve-
lopment, namely :—

1. Short title and commencement.—(1) These rules may
be catled ns the Office of the Controller General, Palents,
Designs and_ Triwle Murks, Senior Personal Astlstant (Group
‘B8 Gazelted) Recruitment Rules/ 1997.

(2) They shall be dcemed to have come into forcc on
the 29(h dny of August, 1986. I

2. Number of pwt, classification and scale ol ay.—The
number of said post, its clessification aad the scale of poy
attached thereto shall be as epecified in columns 2 10 4 of
the Schedule snnexed to these rules.

3. Method of cecruitment, age limit, qualifications, etc.—
The mcthod of receuitment to the said post, age limit, qua-

SCHEDULE
Name of post Number ori Classification
post
1 2 3
Senior Personal *3(1997) . Icﬂ\c’ml Ceatral Servics
Assistant ©Group ‘B Garctled
Ministerial

*Subject Lo variation dependent on workload:

Rs. 2000-60-2300-
EB-75-3200

liications and other matters relating thetetn shall ¢ 0w
specified ln columns § (o 14 of the said Schioddal:

4. Disqualifientivn —No perion.—

(8), who his cntercd lnto or ¢ontracted w atwre.. 0
a person having @ spouse living, atd

(b) wha, huving a spous living, has entciad et oo
contracled a marriage with any person,

shall. be eligible for oppeintment to the snid pott

Previded that the Central Goverumenl @y, o rabedicd
that such marriage is permissible  under the personal lew
applicable to such person and the other party (0 the matiugy
and that there are other grounds for so doing. exempt fey
person from the opeiation of this rule.

S. Power to relax.——Where the Centeal Govertinent i+ of
the opinion that it is nccessary or expedicat so o do, [t muy,
by order, for reasons to be recorded in writlng and in con
sultation with the Union Public Service Commlssion, relay
any of the provisions of these rules in respect ol any clase
o¢ category of persons.

6. Saving.—Nothing in thesc rules shajl cffect rezervations,
relaxation of sge limit and other concesslons required to be
provided for the persons belonging to the Scheduled Castes,
the Scheduled Tribes, Bx-Scrvicemen and other special eate-
odles of persons in accordance with the orders issucd by the
&:nlnl Government from time to time in this regnrd.

———— o 2 i o — — = =

Age limit for

Scale of pay Whetler Selection
Post or Noa- dircct recruits
Selection post
4 5 ) 6

Non-sclection Not appliceble

e+ e e et e i T e St Bt o P S S
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Whether benefit of udded years Educatlonal And other qua
of service admigsible under rule taquited for direct recruity
30 of the Central Civil Services
(Penslon) Rules, 1912

lifications Whether ago and educational

Peiiod of probation,
qualifications prescribed for direct if:80y

recrults witl apply in the case of ’

Promotees

N
! ’ T

Not spplicable 4

e e et e S -

Not appticable

et i ot e

Method of recruitueint whether by direct recrultmient or by
promiotion or by deputation/uransfer and percentage of the
vacancies to be filled by various methods.

By promotion failing which by transfcr on deputation.

Note ¢ The suitability of the regular holder of the post of
Stenographer Grade-l (Rs. 1640—-290C) with two years’ regular

scrvice in the grade will be initiafly assesscd by the Depanmniental

Promotion Commitiee for appriataicat to the upgraded poat af
Seqior Porsotial Assistant ins the seale of Rs. 2000—3200. I

assesscd suitable, he shall be deemed to have been appointed to the

post 3t the initial coatilnition. [T assessed not suitable for

appointaent

every year.

e e i e

e e e i e S —

o the upgraded scale of pay he shall continue to bein
the teviscd scale of Ks. 1640-2900 and his cuse waul d be ceviewed

Nof applicable

Tit case of recruitment by promotion/dept
froun which promotion/dcp.ulu\'ion/'\‘r_a‘n'sf

PROMOTION :
Sienoyraphet Grade-11 (Rs. 1400-2300) with 7 years' regular
service in the grade. .

Teansfer on deputatlon:
Ofcers under the Central Government :

(aXi) holding analogous posts on repular basis; of

(i} with two years' regular service In posts in the seale of
Rs. 1640—2900 or equivalent: of '

(i) with seven years’ regular service in posty Ia the scale of
Rs 1400—2300/2600 or eyulvalent,

(b) possessing 4 speed of 109 words per minuie io steaography
(English or Hindi).
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‘The Jepartin ntal efinars ia the feedss catcooy awbo e o
1he directdine of e UGN shall ot e ctyuble for [GXTASH
deration for appointment on deputation.

Shnifarly, deputationits shall pot he ehiile T oA AL A

for anpointineat by pratnotion. -

(Period of deputation including period of deputation in anuthes
ex-cadre post held insacdiutely  precating this appointment 10
the same of some  othe orpamsatinn’depariment of the

Cernteal Goverismeint srall ordinarily nnt to exeeed ) oyeais.
The maximuni age Hinit for appointment hy transfoe os depu-

tation shell be, not cxcceding 5G years, s on the closing it
of recvipt of anppileations).

g
.

Circumgtanwes in which Unlon Public Scrvice Com-
mission is to be consulted in making recruitment

— et

If 3 Deparimemal Promotion Committee exists, what is its composition

(V3
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Group '’ Depa rtmentel Promotion Committce (for promotion ) ¢ ConSul(alio!\ with Union Public Service Commission.

notL NECeesary.,

1. Contsoller General Patenls, Designs and Trade Maurks Registry
’ . —Chairman.

-

2. Soint Controller. .
Paient and Desigas of Joint Registrar of Trade Marks-—Member. .

" . L,
3. Adminjstrutive Officet. _
Patenty Offive oF Administiaiive Oficer, Trade Marks Registry—Member,

e s ¢ e e

e e - -
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* - EXPLANATORY MEMORANDUM

The post of frervonat Assistant (o' Controlivr Gcmm\:;lgém been upareded to the level of Senior Personal Assistant with etfect from
Office of the Centroller General, Patente, Désigns

29th Atgast, 1958, 1t has, therefore, been gécided 10-] retispactive effect{o the
and Trade Marks, Senior ch_mnal Assistant (Group 'B’ Gazcied) Recrustment Rules, 1997.

1_:_:isvc§r;:'vﬁi:ﬂ that no person shall-be gidversely affected by giving redrospeciive effect to the afoscsaid rules de., with effoct [rom 29th
August, 1968. . . ; ’

_ {F.Nn, 8/52/96-8P & C]
- . PUSHPENDRA RAI )1, Secy.
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